CC No. : 01/2015

ECR No. : DLZO/15/2014/AD(VM)
uis : 3& 4of PMLA
Directorate of Enforcement Vs. Gautam Khaitan & Ors.

24.08.2020

Matter is taken up today and the proc
conducted through Video Conferencing
directions of Hon’ble High Court iss

No.322/RG/DHC/2020 dated 15.08.
pandemic Covid-18.
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Ld. Counsel for accused shall provide the details of the
deficient data to Ld. Counsel for ED within two days.

ED shall file the aforesaid report at the email 1D of court
with copy to Ld. Counsel for accused.

Put up on 28.08.2020.

--------

Signed copy of this order is being sel
to Ahimad of this Court with direction to send #
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RC No. : DAI-2015-A-0035/DLT
Branch : ACB/CBI/New Delhi
/s » 201 IPC & UIS 7,13 (2)

riw 13(1)(d) of PC Act, 1988
CBIVs.: Surender Singh

24.08.2020

Matter is taken up today and the
conducted through Video Canfamrtdng (¢
directions of Hon'ble High Cour
No.322/RG/DHC/2020 dated 15.08.20: t‘ﬁ“'
Covid-19.

Present:  Sh. Havme;lﬂ
None for the

| A Rl e
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The signed hard copy of the order shall be placed on record
as and when the regular functioning of the Courts at Rouse Avenue

Complex, New Delhi is resumed.
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Misc. Application No. 249/2019
ED Vs. Sanjay Bhandari &Ors.

24.08.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of
Hon’ble High Court issued vide No.322/RG/DHC/2020 dated
15.08.2020 in view of the pandemic Covid-19.

Present: Sh. Amit Mahajan, Central Government Si el
Sh. N.K.Matta, Ld. SPPforED.
Sh. Mahash Gupta. BIDIamiSh, am Me:
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Sh. N. K. Matta, Ld. Counsel for ED submits that he will be filing
rejoinder to the replies filed by non applicants no. 10, 11 and 16.

Sh. Amit Mahajan, Ld. Central Government Standing Counsel
submits that he has a matter before Hon'ble High Court and seeks pass over.
He submits that the matter may be taken up after half an hour.

Sh. Avnish Arputham, Ld. Counsel for accused Sanjay Bhandari
submits that he has a matter before Hon'ble Supreme Court and the matter
may be taken up at 12.00 pm.

Put up at 12.00 pm.
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Put up at 12.30 pm. @,}Y/‘ :

(Arvind Kumar)
Special Judge (PC Act) CBI-10
Rouse Avenue Courts
New Delhi/24.08.2020

12.30 pm

Present:  Sh. N. K. Matta, Ld. m&w:ﬂw
Sh. Mahesh Gupta, DD and Meena,
Ms. Malika Hiremath, Ld. Proxy Counsel for Sh. Amit Mahajan,
Central Government Standing Counsel.
Sh. Avnish Arputham, Ld. Counsel for accused
Sanjay Bhandari. -y
sh,mwm ounsel for |
Sonia Bhandari and nc
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29.08.2020 for further arguments.

Signed copy of this order is being sent through whatsapp to Ahlmad
of this Court with direction to send the same to concerned official of District
Court, RADC for uploading on official website of Delhi District Court.

The signed hard copy of the order shall be placed on record as and
when the regular functioning of the Courts at Rouse Avenue Complex, New
Delhi is resumed.
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